BEFORE
HON’BLE MR. JUSTICE T NANDAKUMAR SINGH
CHIEF JUSTICE (ACTING)

WP(C)[SH]63/2013

6-8-2013

Issue rule.

None appears for the petitioner.

Respondent No.2 had already filed affidavit-in-opposition.

Mr. N.D.Chullai, learned Sr. Govt. Advocate appearing for
respondent No.1 submits at the Bar that respondent No.1 is not
filing affidavit-in-opposition.

Exchange of pleadings is complete.

List this case for final hearing on 27-8-2013.

Chief Justice (Acting)
S.Rynjah



BEFORE
HON’BLE MR. JUSTICE T NANDAKUMAR SINGH
CHIEF JUSTICE (ACTING)

WP(C)[SH]62/2013

6-8-2013

Heard Mr. K. Khan, learned Sr. Govt. Advocate who entered
appearance for respondent No.1 prays for 4(four) weeks’ time for filing
affidavit-in-opposition.

Prayer is granted.

None appears for respondent No.2.

Petitioner is directed to take fresh steps for service of notice to
respondent No. 3 to 9 by Registered Post with AD within 7(seven) days.

List this case again on 10-9-2013.

Chief Justice (Acting)
S.Rynjah



BEFORE
HON’BLE ACTING CHIEF JUSTICE MR. JUSTICE T NANDAKUMAR
SINGH.

WP(C)[SH]80/2013

6-8-2013

List this case as a fixed item for hearing for deciding the
preliminary point on the maintainability of the present writ petition on 20-
8-2013.

Chief Justice (Acting)
S.Rynjah



BEFORE
HON’BLE ACTING CHIEF JUSTICE MR. JUSTICE T NANDAKUMAR
SINGH.

WP(C)[SH]95/2013

6-8-2013

Mr. N. Khan, learned counsel who entered appearance on behalf
of respondent No. 1, 2 and 4 prays for 4(four) weeks’ time for filing
affidavit-in-opposition.

Prayer is granted.

Office note dated 29-5-2013 indicates that steps had been taken
for service of notice of the present writ petition to respondent No. 3 and
respondents No. 5 to 9 by Registered Post with AD.

Till date, neither AD Card nor Registered Post returned unserved.

Accordingly, service of notice to the said respondents shall deem
to have been effected properly.

None appears for the respondent No. 3 and respondents No. 5 to
9 without showing any cause.

List this case again on 3-9-2013.

Chief Justice (Acting)
S.Rynjah



BEFORE
HON’BLE MR. JUSTICE T NANDAKUMAR SINGH,
CHIEF JUSTICE (ACTING)

CRP[SH]44/2013

6-8-2013

As prayed for by the learned counsel appearing for the petitioner,
list this case on 17-9-2013.

Chief Justice (Acting)
S.Rynjah



BEFORE
HON’BLE ACTING CHIEF JUSTICE MR. JUSTICE T NANDAKUMAR
SINGH.

CRP[SH]48/2013

6-8-2013

This revision petition is receipt on transfer from the Gauhati High
Court, Guwahati.

Reqistry is directed to inform the parties accordingly.

List this case on 3-9-2013.

Chief Justice (Acting)
S.Rynjah



BEFORE
HON’BLE ACTING CHIEF JUSTICE MR. JUSTICE T NANDAKUMAR
SINGH.

FA[SH]1/2013

6-8-2013

As prayed for by the learned counsel appearing for the petitioner,

list this case again on 19-8-2013.

Chief Justice (Acting)
S.Rynjah



BEFORE
HON’BLE ACTING CHIEF JUSTICE MR. JUSTICE T NANDAKUMAR
SINGH.

WP(C)[SH]57/2013

6-8-2013

Learned counsel appearing for the petitioner prays for 2(two)
weeks’ time for filing rejoinder affidavit.

Prayer is granted.

List this case on 20-8-2013.

Chief Justice (Acting)
S.Rynjah



BEFORE
HON’BLE ACTING CHIEF JUSTICE MR. JUSTICE T NANDAKUMAR
SINGH.

WP(C)[SH]143/2010

6-8-2013

Hearing will continue on 21-8-2013.

Chief Justice (Acting)
S.Rynjah



BEFORE
HON’BLE MR. JUSTICE T NANDAKUMAR SINGH
CHIEF JUSTICE (ACTING)

WP(C)[SH]221/2013

6-8-2013

Heard Mr. A.S. Siddiqui, learned counsel appearing for the
petitioner and also Mr. L.R. Sangma, learned counsel appearing
for the respondent No. 1, 2 and 3.

Issue Rule returnable within 4(four) weeks.

Petitioner is to take steps for service of notice to
respondent No. 5 and 6 by Registered Post with AD within 5(five)
days.

List this case again on 3-9-3013.

Chief Justice (Acting)
S.Rynjah



